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Il THE CENTRAL ADMIMISYRATIVE TRIBUNAL3s HYOERABAD BENCH:
AT HYDERABAD,

D.A.No.492 nf 1990 _ Date of ordar:27-6-90
Batuseoni-
B.uankatasuany3 «.sApplicant.

and

1. Tho Divisional officer, Telegraph Traffic division,
Kurnool, Kurnool district,

2. Tha Asst. Supsrintsndant, Telsgraph Tran?fic.D.T.U..
. Chittoar, Chittoor district.
.+ Ruspondants,

FOR THE APPLICANT 1 Mr.S.V.Muni Reddy, Advocate.
FOR THE REBPONDENTS 's Mr.N.Bhaskara Rao, Addl.CGSC,

CORAM; THE HON'BLE MR.B.N.JAYASIMHA: VICE CHAIRMN,
THE HON'BLE MR.D.SURYA RAG: MEMAZRs(JUDL)

THE TRIBUNAL MADE THE FOLLOWING ORDER 3~

Ths applicant hersin was asppointed as part-times watcheman
in the office of Asat.3upsrintendent, Telegraph Traffic,DTO,
Chittoor by the procesdings No.E-9/80-31 dated 31+12-1981
iasued by the raspondent No.,2. His services usre terminatad from
18«3-1983. He was again appointed as part time uwhatchman uith
nffact from the fore-noon of 1-4=-1984, His scale of pay was fixed
at Rs.144«90 ps. The applicant atates that the raspondent Npo.2
iasuad ordsrs E£-9/90-91 dt. 1-6=-90 to the effect that the sorvices
of the applicant as porte-time watchman are tarminated with affoct
from 1=-7«1990 consequent on his attaining 60 ysars of age.
Applicant furthsr atates that his Date of birth is 29-3-1936
and his present age 18 54 ysars 3 months only. He theraforo sseks
to quastion tha order of the respondent No.2 dt. 1-6-90 as illsgal
and violatiye of his rights, He ststes that befors an ordaf is

passed, an Qpportunity should aslao be given.

2. We haye hsard tha learnsed counsel for the applicant

Shri S.V.Muni Reddy and Shri Naram Bhaskar Rao, Addl.Standing
counsel for Central government, who took notice on bshalf of

the regpondants on our direction. Shri Bhaskar Rao opposes

the application on the ground that the applicant has an
alternative resmady by way of a reprssentation agasinat the impugnad
order and the applicatloh is premature under section 20 of the
A.T.Act, 1985, Tha learned counsel for the applicant statas that
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.88 thg }ligant's services are sought to be terminated with
“Fféct bm 1-7-90, he hes no other remsdy but to file this

Pplicdsn.  After cunsidaring tha submissiocns mads, uo

~direct fat the applicant shall submit his represzntation to

the pg prdent No,1 i.e. The Divisional officer, Telegraph
wafic%iviaibn,‘Kurnoal. within twp ueeks Prom today end
til'tha raﬁreaantatinn is disppsed of by the raspondents, ths

“8PPlcant shall he continusd in service in the pust which

he i, currantly holding now. The application is disposed of

With thy abava directions. Thers will ms ba no order as to

tosts,
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1e The Diuxsinnal nfficar, Talegraph Traffic dlUlBion,
Kurnool, Kurnsol dist.

2. The Asst. Superintendant, Telagraph Traffic D.T.O0.

Lhittoor, chittoor dist,
3. 0ne copy to Mr,5.Y.Muni Suamy,Advocate, 16=8-240/60,

Malakpet, Hyderabade500 036,
4., Ons copy to Mr.N.Bhaskare Rao,Addl CGSC CaT,Hydarabad,

5. One spare copy.
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IN THE CrNTHAL ADMINISTRATIU” TRIBUNAL
HYDEHABRD BENCH AT HYDERABAD

\\‘_7

THE HON'BLE MR.B.N.JAYASTMHA:Y.C. A"

AND
| THE HUN'uLE MR.D.SURYA RAD:MEMBER (JUDL.

AN D

THE HCN'BLE MR.3J.WARAS IMAHAMURTHY :M(3)
: AN '
B )

THE HBN BLE MR.R.BALASY AMANIAN;M(A)

DATE :gQQrQ)J%/D

ORDER -/ JGBEMENT o

ANo. g 7,_\ 4o

Admitted—aid Interim dircobions Tssued.

r

Allowed, -
stmrsaeﬁ‘fﬁ?‘ﬁe?ault -

Di-smi-ssed—as—wititdrawn.
Diemissid, _
Disposed_ef with direction.

" Msb-ordered/Re jscted.

No order as to cogts. .






